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ENIRAL El E(TRI( Ely REGt L FOk C OMMISSION

NOElFlCA ION

New Delhi, the 3” Apr ii, 2111i

o.2 2(2)’201 I-EsttJCERC— In exercise of powers cntrrcd un hr ,uction 178 read with ‘ctIon 91 of the

I & t 1003, the Central Lleetricity Regulatory Commission with the approsal of the Central (jo’innient

lerb\ tie (oIIowng reguLtions. to amend the Central F lcctrn.ity R ilators Commission (Recruitment. Coritr 1

-rd Seruice ‘onditions of Staff) Reru!ations, 20o7 (hereinaRer rcturred to s ‘,i;e Principal Regulations”), namuls

I. Short title and commencement:

(I) I hese r_gulanons may be called the C ertral Electricity Regulators Comm siun (Recruitment. Control and Sers cc

Conditions .f Staff) (First Amendment) Regulations. 2013.

2)ihesc regulations shall come into effect from the date of their publication in the Official Gazette

2, Amendment of Appcndk-.l (Educational Qualification, Experience and Qualifying Service for staff on

deputation on Foreign Scr ice terms/short-term contract) of the Principal Rtulation

(1) Aftcr SNo 5, the following shall be inserted

[s. Post ScakofPas lint Nature of QualiRing Sers Tee

i No. i Educational Experience
Quallficafion

5(A) Chief!Joint chief: MBA in llaGng dealt with For the Post of Chief:

Chief Rs.18400-500- Finance or Policy matters

(Regulatory 22400 (Pre- Post Graduate relating to Officer:

Affairs) revised) revised in Law / Regulatory (I) Holding analogous post on

to Rs.37400- Engineeringi’ Commission, regular basis; or

67000 Regulation thorough (ii) With 2 years regular

Plus Rs,l0000/- knowledge and service in the scale of

Grade Pay understanding of Rs.16400-20000 (pre

the electricity revised)(Revised scale

sector, especially PB-4,.Rs.37400-67000 +

regulatory reforms GP Rs.8900) or equivalent:
or equivalent; or

(iii) With 3 years regular
service in the scale of
Rs.14300-l8300 (Pre
revised) Revised scale
P13-4,Rs.37400-67000
+GP Rs.8700) or
equivalent.

Joint Chief: For the Post of Joint Chief:

Rs.14300-400- Officer:

18300 (Pre- i) Holding analogous posts

I revised) revised on regular basis; or

to Rs.37400- ii) With 3 years regular

67000 service in the scale of

Plus Rs.8700/- Rs.l2000-l6500 (pre

Grade Pay revised) (Revised to P13-3
Rs.15600-39l00 GP
7600) or equivalent:
or.

(iii) With 8 years regular
sers ice in the scale of
Rsl0000-l5200 (Pre-revised)
(Revised to P13-3 Rs. I 5600-
391(n) GP-6600) or

I equisalent

(It In S No. 12, (‘ol No.4 (Minimum Educational Qualification), the following shall he substituted

“MBA in I irance or Post Graduate in Law Fngineering Regulation”
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iii) With 5 years combined
regular serice in the
scale of Rs. 7500-
12000 (Pre-revised)
and 7450-1 1500 (Pre
raised) (Revised Pay
Band PB-2, Rs.9300-
34800 4 GP Rs. 4800)
or equivalent; or

iv) With 6 years regular
service in the scale of
Rs. 6500-10500 (Pre
revised) (Revised Pa
Band PB-2 , Rs.9300
34800 -4- OP Rs 4600)
or equivalent.

Note Principal Regulations were published on 3 In July, 2007 in Gazette of India,
No.156.

RAJIV BANSAL. Secy.
[ADVT l1l14/Exty./1 50/1 3]
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